
COMMif'rEE ON PRIVATE MEMBERS' 
BILLS AND REOOLUTIONS 

FIRS'r TO SIXTY-EIGHI'H REPORTS 

(ENGLISH VERSION) 

EIGHTH LOK SABHA 

Legislative Branch-II 

                                  FOURTY-NINE 

Tenth Lok Sabha



COMMI'ITEE ON PRIVATE MEMBERS' BIUS AND USOLU110NS 
(Tenth Lot Sabha) 

TWENTY-EIGH11I REPORT 
(~IIt«1 011 2-3-1994) 

I. the Chairman of the Committee on Private Members' Bills and Resolutions. 
havina been authorised by the Committee to present the Report on their behalf. 
praeat this Twcuty-ciahth Report. 

2. The Committee met on 28 February. 1994 for:-

I. Examination of the Constitution (Amendment) BiU. 1994 (A.melldmellt 
of Telltlt SellHuk) by Shri Ramcsh Chcnnithala. under Rule 294(1)(a) 
of the Rules of Procedure. 

n. Classification and allocation of time for discussion of Bills (vide 
Appendix) under clauses (b) and (e) of Rule 294(1) of the Rules of 
Procedure. 

III. Allocation of time under rule 294(1)(e) of the Rules of Procedure to the 
Resolutioas at item Nos. 2. 3 and 4 set down in the List of Business for 
Friday. 4 March. 1994. 

wminlllion of Constitution (Amendment) BiU 

3. The Committee considered the Constitution (Amendment) Bill. 1994 
(A.mendment of Tellth Scltedu/e) by Shri Ramcsh Chennithala and arrived at the 
following findinp as a result of their examination of the BiII:-

Findings of tlte Committee 

The Bills seeks to amend the Tenth Schedule to the Constitution with a view 
to defining an "Unattached Member" as a member who has been expelled from 
the membership of the political party by which he was sct up as a candidate for 
an elec:tion. It also seeks to provide that an unattached member shall not be 
deemed to belong to the political party. by which he was expelled. from the date 
a declaration to that effect is made by the Chairman or Speaker of I House of 
which he is a member and any direction issued by the political party shall not be 
binding on him from that date. 

After considering all aspects of the Bill. the Committee recommend that the 
member may be permitted to move: for leave to introduce the Bill. 

C/lusi!iclllion tIIId 1I110Clltioll of time to Bilb 

4. The Committee then considered cl8Slification and allocation of time to nine 
Bills specified in the Appendix. 

S. After COIIIideriIll aU aspec:ts of the Bills. the Committee rccommend that 
tbe followin. BiOI be placed in category 'A':-

(1) The Protection of Property RiJhts of Women and Girls Bill. 1993 by 
Sbri Sbravan lCumar Patel. 

(2) The Uttar Orissa Central University Bill, 1993 by Dr. lCartikcswar Patra. 
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(3) Tbe CoastitutioD (AlneDdmenl) Bill, 1993 ('".".". of new IITtkk 16A) 
by Slui Syed Shababuddin. 

(4) Tbe 5picca ad CIIb Crops Prices Commilldl Bm, 1993 by Sbri Ramcsb 
Cbeaaitbala. 

(5) Tbe Repracntation of the People (Ameadmcnt) Bm, 1993 (Ammdmml 
o/l«IiDn 30, etc.) by Sbri Pa ... Kumar B ....... 

11Ie eo...mittee further recommend that the mnaiaiDa four BiDs be placed in 
calC.,., 'B'. Tbe Committee recommend aDocation of time for C8Cb of the Bills 
• Ibowa ill column S of the Appendix. 

Alloaltion 0/ filM to RaoIlllio", 
6. 11Ie eo...mittee rec:ommnd allocation of time to raoIutionI • follows:-

(1) Resolution by Sbri K. Ibmamurthee TIadiYD ... rcprclial 1 bours 
I'elCrvation ill cduc:aaional inslilulions, etc. for OBC. 

(2) Resolution by Sbri MMoranjan Sur rcprdinl ICbeme for 2 hours 
.all and marainal farmers. 

(3) Resolution by Sbri Ibm Naik reprdinl reservation for 2 hours 
econonaicaIly beckwanl e'" of citillC ... 

R«ommendillio", 
7. The eo...mittee recommend that-

(i) Shri Ramcy Chcnnithala be permilled to move for leaye to introduce: 
his Constitution (Amendmenl) BiD; 

(ii) the elulification and allocation of time to Bills by Ihe Committee. a5 
Ihown ill the Appendix, be aarced to by the House; and 

(iii) lhe allocation of time to resolutions. IS shown in parapaph 6 above. be 
apeed to by the HOUle. 

NEW DELHI; 
Fcbruary 21, 1994 

Pbalpna 9, 1915 (Saka) 

S. MALUKARJUNAIAH. 
CItIIinMn. 

Committee on Private Mcmbcn' 
Bills and RCIOIutions. 
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51. NM. 01 die iii HCI BiB No. Catqary Time 
No. ftCOIIIIIIeIIde recommended 

2 3 • , 
l. 'I'M ~ 01 Propnty RiP" 01 93 01 1993 A 2 houn 

W_ ... Girls Bill. 1993 bJ SIIri 
...... 1._ ...... 

2. 'I'M va. on. CeMnI UlliwniIJ 96 of 1993 A I~ houn 
•• 1993 bJ Dr. ItIniUIwIr ....... 

3. 'I'M CuwIiI ... (Me ..... ) iii. IQJ 01 1993 A 2 110m 
1993 II-*'" of _ -*It 16111 , 
.., SIIri s,ed g. t • ". • 

•• 'I'M ec..It ••• (An I ~ .1) Bil. 1111 of 1993 B 2 hoan 
1993 (I-*'" of _ -*It »A . 
•. 1 bJ SIIri S,eeI S ..... MI. ,. 'I'M Spica lid CallI era,. PriI:a 113 of 1993 A 2houn 
Co .• BiB. 1993 bJ SIIri "--
.... a.nnidlell. 

6. 'I'M CuwIiI ... (A_ ..... ) iii. 101 of 1993 B 2 hctun 
1993 (~ of -*It '" bJ 
SIIri R-* a.. ..... 

7. ne I ..... T ....... ("-ad ••• ) 11601 1993 B 2houn 
•• 1993 ( ........ , of 1«'lIoII 121 
.., Prof. w.Iiri ..........,.. 

•• ne ...... I!Iecaidty (~I) 115 of 1993 B 2 lima ... 
... 1993 ( ....... If of 1«'lIoII 121 
.., Prof. ~ ........".. 

9. ne ....... T1i71 01 dw PHpIe 117 of 1993 A 2 ,,"un 
(A_dIIe.) •• 1993 (A_II-
- of ...... ». ~.I bJ SIIri ... ~ ..... 




